
  

IN THE COURT OF B KSHETRI JUDICIAL MAGISTRATE FIRST CLASS, DHUBRI.  

 

Case No. G.R 358/2014 u/s 498(A) IPC 

 

 State 

  -vs- 

              Robial Hoque. 

                                                                  …………..  accused. 

Present: Sri B Kshetri, A. J. S. 

  Judicial Magistrate First Class, Dhubri.  

 

Advocates appeared: 

Mr. M. Ahmed, APP    ...………for the State. 

Mr. M. A. Choudhury  ...………for the accused. 

 

Date of Evidence, Argument & Judgment: 06/07/2017.  

 

J U D G M E N T 

 

1.                Prosecution case in brief is that on 25.11.2013, one Zahim Ali lodged a complaint 

before the Hon’ble CJM, Dhubri alleging inter-alia that on 14.03.2013 his daughter Jamila 

Khatun got married with accused no. 1 Robial Hoque under Muslim Shariat Law. Complainant 

gave Rs. 50,000/-, ornaments of gold and silver, furniture and other articles to accused no. 1 

at the time of marriage of her daughter. Thereafter, victim Jamila Khatun was leading 

conjugal life with her husband at her matrimonial house. But, after few days of their marriage 

accused no. 1 started physical and mental torture on the victim girl at the incitements of other 

accused persons namely Hanif Sk, Omisa Bibi and the maternal uncle of accused no. 1. 

Accused Robial also demanded Rs. 40,000/- from the victim. But, when victim girl refused to 

fulfill their demand accused no. 1 and his family members assaulted her and drove her out 

from their house. Later on, the elder persons of village took the victim to her matrimonial 

house and left  her there.  But, on 10.11.2013 all accused persons again assaulted Jamila and 
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snatched away ornaments of gold and silver and drove her out from her matrimonial house 

and told her if she fails to fulfill their demand of Rs.40,000/-, accused no. 1 will not lead 

conjugal life with her. Then, the victim took shelter in her parental house. On 15.11.2013 all 

the accused persons came to the house of the complainant and assaulted Jamila Khatun and 

demanded money from her in the absence of complainant in his house. Hence the case. 

2.  Said complaint was forwarded to O/C Dhubri P.S. for registration of a case 

and investigated into. On receipt of the complaint, Dhubri P.S. Case No. 77/2014 u/s 498(A) 

IPC was registered and investigated into. On completion of investigation, the I/O filed 

charge-sheet against the above named accused u/s 498(A) IPC. 

3.           In pursuant to the court-process, the accused appeared before the court and 

was allowed to go on bail. Copies were furnished to him. After hearing both the sides charge 

u/s 498(A) I.P.C. were framed, read over and explained to the accused to which he pleaded 

not guilty.  

4.          Prosecution side examines the victim only. In view of evidence of victim, 

further evidence is closed. Statement of the accused u/s 313 Cr.P.C is dispensed with as no 

incriminating material in evidence found against him.                   

5.  I have heard oral arguments of the learned counsels for both the sides and 

gone through the record. 

  Point for determination is: 

6.  Whether the victim Jamila Khatun was subjected to cruelty by the accused 

husband in demand of dowry? 

  Decision and the reasons thereof : 

7.                 P.W.1, Jamila Khatun is the victim of this case who deposed that the informant 

is her father. She went to her parental house as an altercation took place with the accused 

over some domestic issues. Due to misunderstanding her father lodged the F.I.R. Later on 

dispute was amicably settled and she is not willing to proceed with the case. Presently she is 

living happily with the accused. She have no objection if the accused person is acquitted. 

8.          From the above evidence on record, it appears that there is no evidence of any 

cruelty by the accused to the victim. The victim deposed of quarrel only without any 

allegation of demand of dowry or mental cruelty. It appears that it was a family matter. 
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9.  Considering all aspect of the fact and circumstances of the case, I find it fit to 

record an order of acquittal of the accused person for the betterment of the parties. 

Accordingly the accused person is acquitted from the charge u/s 498(A) IPC and set at 

liberty forth with. 

10.                 Bail bonds executed by the accused persons and surety are extended for next 

six months as per section 437 (A) Cr. PC as amended up to date.  

11.  Judgment is pronounced in open court. The case is disposed of on contest. 

12.  Given under the hand and seal of this court on this 6th day of July, 2017. 

 

 

 

 Judicial Magistrate First Class, 

                  Dhubri. 
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Appendix 

 

Prosecution Witnesses: 

1. P.W.1- Jamila Khatun 

 

Defence Witnesses: 

     Nil 

 

Prosecution Exhibits: 

     Nil 

Defence Exhibits: 

     Nil 
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